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IN THE CENTRAL ADMINISTRATIVE TRIBUNﬁL
HYDERABAD BENCH : AT HYDERA BAD

OA_45/91., Dt. of Order:28-12-93,
D.Vasudeva Murthy
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1, Union of India rep. by
The Secretary, Ministry of tnviromment,
& Forests, New Dalhi,
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2., Union Bublic Service Commission, rep. .
by its Secretary, Oholpur Housge, New Dalhi.

3, The State of Andhra Pradash. rep.
by the Chief Secretary to Govt.,
G.A.D.(Sec)Dapartment, Secrsiariat Buildings.
Hyd .

4, Principal Chief Conservator of Furaats, |
Govt. of Andhra Pradesh, Hyd. !

5, B.Trinadha Rao

6. K.N.Bansr jeae

7+ Mir Masood Ali Khan
«sssRespondents
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Shri Y.Suryanarayana
|

Shri N.R, Dauraj, Sr,L.CGSC

Shri D.Pandy Ranga Ready, for
RR 3 & 4, |
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Counsel for the Applicant

Counssl Fof the Respondants
CORAM:
THE HON'SLE JUSTICE SHRI V.NEELAODRI RAQ : VICE-CHAIRMAN

THE MON'BLE SHRI R.RANGARAJAN : MEMBER (A)

..0...2.

Mf‘m‘\\\_

P

P

o



Copy tos-

1,

24

3.

4,
S.
6.
7.
8.

9.

W0 -

fhe Secretary, Ministry of Environment, & Forests,
Union of India, New Delhi.

Secretary, Union Public Service Commission, Dholpur Hbus-

Chief ‘secretary to Govt.., GAD(SEC)Department, State ofig
Andhra-Pradesh, Secretariat, Hyderabad. oz

Principal Chief Conservator of Porests, Govt. of A.P.Hy%
One copy to Sri. Y.,Suryanarayana, advpcate, CAT, Hyd.’ -
bne copy to Sri. N.R.Devaraj, Sr. OGSC, CAT, Hyd.

One copy to Sri. D.Panduranga Reddy, Spl. counsel for APf

One copy to Library, CAT, Hyd.

One spare copye.
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DA .45/91

Judgement

( As per Hon. Mr, Justice V. Neeladri Raog, Vice Chairman)
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Heard Sri Y. 'Suryanarayané, learned tounsel for the
applicant and Sfl N.R. Devaraj, lesrned standlng counael
for the Central’Government and Sri D, panduranga Reddy,
learned standing counsel for Ab State Government.

2. This OA'was Pilkd praying Por declaration that the
gelect’ iist of the members of the State Forest Service for
. who are

the ‘year 1989, xx0e held su:.table for promotlon to the
at the

IndianForest Sérvicé (IFS) by the gelect commxttee[@eetlng
held ;;lHyderabad in February, 1990, which is approved by
the Governme nt of India in COﬂSUltatlDBleth thd Union
public Service Commission in November, 1990 and communicated
to Government of A.P. Who in turn had communicated the
aforesaid select list to the Principal thief Conservator

of Forests, AP Hyderabad, as per memo dated 28-11-1990 X is
arbitrary, unconstitutional and illegal and to gquash the
consequential GO Rt.No.1006 Energy, Forests, Environment,
Scisnce and Technology (Forell) Deper tment, dated 17-12-1990.
3. Sri D. Panduranga Reddy, learmed counsel far R-3 and R=-4
submitted that no Purther orders in this OA are necessary as
the applicant herein gﬁgsalraady selected for Indian Forest
service and appointed for the same,

4, In the circumstances referred to.this DA i8 closed as no

further order is necessary., No costs,

S

(R. Rangarajan) (v. Neeladri Rao)
member(Admn) Vice Chairman

Dated : December 28, 93
Dictated in t Open Court
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